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Giants to voluntary organisations for pro- 
moting tbe cause of national Integration 

•18. DR. MOHD. HASHIM KIDWAI: 
Will the Minister of HOME AFFAIRS 
be pleased to state: 

 

(a) the names of voluntary organi- 
sations and agencies to whom grants 
had been sanctioned by Government 
in 1984 and 1985 to promote the cause 
of national integration and communal 
harmony; 

(b) the amounts sanctioned to each 
such organisation or agency during 
1984 and 1985; and 

(c) whether Government have as- 
sessed the performance of these orga- 
nisations; if so, what are the details 
thereof? 

THE     MINISTER OF    HOME AF- 
FAIRS (SHRI BUTA SINGH): (a.) and 
(b) A statement is laid on the Table 
1   of the House. (See below). 

(c) A grant-in-aid under OTC 
Scheme is of non-recurring nature 
and utilisation certificates are received 
from the organisation certifying the 
proper utilisation of the funds. 
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Revision of Byelaws of Kendriya 
Bhandar 

*19. SHRI J. P.  GOYAL:    WUl the 
PRIME MINISTER be pleased to state: 

(a)' whether it is a fact that the 
question of revision of the bye-laws of 
the Central Government Employees 
Consumer Cooperative Society Limited 
(Kendriya Bhandar) New Delhi, has 
been engaging the attention of the 
Department ol Personnel for some 
time; 

(b) if so, whether the revised bye- 
laws have since been prepared in ac- 
cordance with the Delhi Cooperative 
Societies Act and Rules and submitted 
to the General Body of Kendriya 
Bhandar; and 

(c) if not, what are the reasons for 
delay and by when the revised bye- 
laws are proposed to be presented be- 
fore the General Body of Kendriya 
Bhandar? 

THE MINISTER OF STATE IN THE 
MINISTRIES OF PERSONNEL, PUB- 
LIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. CHIDAMBARAM): (a)- Yes, 
Sir. 

(b) No; Sir. Revised bye-laws have 
not been prepared and submitted to 
the General Body of Kendriya Bhan- 

dar.    The present bye-laws   (amended 
upto  3-7-82)   are   in  accordance  with 
Delhi Cooperative Societies Act,  1972. 
Their revision is under consideration. 

(c) Amendment required detailed! 
examination in consultation with vari 
bus agencies and hence took sometime 
The amended bye-laws would be plac- 
ed before the General Body in its next 
Annual General Body Meeting. 

Violation     of   Central     Instructions 
against sale of seized IVery 

*20. SHRI PARVATHANENI UP- 
ENDRA: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Central Govern- 
ment have issued any instructions m 
the State Governments forbidding the 
sale of seized ivory; 

(b) if so, what are the details there- 
of; and 

(c) whether any cases of violation 
thereof by the State Governments have 
come to the notice of the Central Gov- 
ernment so far; if so, the action takes 
by Government in the matter? 

THE    PRIME    MINISTER     (SHRI 
RAJIV GANDHI):  (a) Yes. Sir. 

(b) A copy of the circular given m 
attached Statement Hee below) 

 


